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“ ‘ for the app R /
N\!‘e b{e{\ '}{(Ce:L \36(\/\1‘ appears o f ) |
n | 3 A te for Mre |
R wespecy B oW R3¢ fip+U .M. Pradhan,Advocate |

P.N.Pradhan,Counsel appears fol the

| Respondentse He has undertaken to
|

' | i day. |
*1§ACVﬂ° | o file his notse of appearance today 2
| % By consent adjourned to ) E
) = 7=4=1990 foOT reply and Further -8 9
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4 None present for the applicant, - -
{ Mr;V.M. Bendre,Advocate for |
_A M. P.Me Pradhan, Counsel appears for
1 Respondents.’ _ P
| At the request of Mr.Bendre
\ adjourned to 25~6=1990 for reply
1 and further directionss
. 1
| ‘ No notice to either side. ,,E;W
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; Dy, Registrar,
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Date 252.6-;1 0, an @

No one present for the
applicant,

Mr.V.M.Pradhan,Advocate for
Mr.P.M,Pradhan,Counsel appears
for the respondents,

At the request of Mr,Pradhan,
adjourned *owfﬂtthee-reply and
directions on 31=7-90.
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Deputy Registrar.
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MI} A - G Py ithyankar‘
Advocate for the Avplicant,.

Mr. V.M.Pradan for ;
Mr. P.M.,Pradhan Advocate for N
the Respondents,

Mr., Pradhan has filed
reply on behalf of Respondents
and has served copy on the
Advocate for the Avplicant,

The Advocate on both the
sides sayg that the matter is
similar to that of which is
to be hearfd by the Full Bench
on 20.8,1990 and therefore this
matter may also be heargd
along with other matters,

The Advocste has Dbeen requested
tO mention the matter in the
court todaye. Send the papers
to the court foday for orders,
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Fix before Full Bench fos
heating on 20,8.90. 1soue notices
to the paftias and thoir advecates,

| Bato .30,7.90- - Dy.Repistrar,

Original Apglication No.
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Dated: 20.8.1990:

—— oy oy S

Heard Mr.A.G.Abhyankar for the
applicant and Mr.P.,M.Pradhan for the
respondents., Arguments concluded.
Adjourned to 23.8.1990 for orders.

(G.S.NAIR) (KAMLESHJARNATH) (B.C.MATHUR)
v/c, v/C. v/C.
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